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PER R. MURALIDHAR : 
  

The Revenue has filed the Appeal, being aggrieved by 

the following decisions of the Commissioner (Appeals). 

i) The Export Duty on Iron Ore fines is required to be 

calculated based on Dry Metric Tonne basis. As per Revenue 

the Export Duty is required to be calculated on Wet Metric 

Tonne basis.  

ii) The Commissioner (Appeals) has held that for the value 

for payment of Export Duty, the exporter can be given the 

benefit of cum-duty.  As per Revenue cum-duty benefit 

cannot be given for calculating the Export Duty. 

2. After hearing both sides we observe that both these 

issues are no more res integra. 
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3.  In respect of the Dry Metric Tonne to be adopted for 

payment of Export Duty on Iron Ore fines, this Bench vide 

Final Order Nos. 76227 and 76229 of 2023, dated 24.07.2023 

has held that DMT has to be considered for the purpose of 

Export Duty. 

4. In respect of cum-duty price, this Bench has decided the 

issue vide Final Order No. 76739 of 2023 dated 21.09.2023. 

In the case of Essel Mining and Industries, it is held that the 

cum-duty benefit cannot be given for arriving at the value for 

payment of the Export Duty. 

5. Following these decisions, we hold as under: 

a)  The Revenue Appeal stands allowed in respect of their 

agitation against the cum-duty price. The impugned order is 

set aside to this extent.   

b) The Revenue Appeal in respect of their agitation against 

adoption of DMT for quantification purpose of Export Duty, 

stands rejected. The impugned order is upheld to this extent. 

6. The Appeal is disposed of thus.    

 

            Sd/- 

                   (R. Muralidhar)                                                                

 Member (Judicial) 

  
 

 
 

 
 

 Sd/- 

(Rajeev Tandon)                                                             

 Member (Technical) 
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